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 Moreoavion  uNnER.  IworaNn  TsLcoRaAPH
 Act,  1885

 “DHE  MINISTER  OF  -COMMUNICA.
 T7QNS.  (SHRI  BRWLAL  VERMA)
 I  beg  to  lay  on  the  Table  a  copy  of
 the  ‘Indian  Telegraph  (Second  Amend-
 ment)  Rules,  t979  (Hindi  and  English
 versions)  published  in  Natification  No.
 G.S.R.  287  in  Gazette  of  India  dated
 the  3ist  January,  979  under  sub-
 section  (5)  of  section  7  of  the  Indian
 Telegraph  Act,.885,  [Placed  in  Lib-
 rary.  See  No.  LT-4223/79}.
 STATEMENT  REGARDING  MARKET  LOANS
 _IssvED  BY  CENTRAL  GOVERNMENT  IN

 Apri,  1979.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQURULLAH):  I  beg  to  lay  on
 the  Table  a  statement  (Hindi  and  Eng-
 lish  versions)  regarding  market  loans
 issued  ‘by  the  Central  Government  in
 April,  1979.  [Placed  in  Library,  See
 Nag,  LT-4224/79].

 32.46  brs.
 PUBLIC  ACCOUNTS  COMMITTEE

 Hunpresru  -Rerort
 SHRI  P.  द  NARASIMHA  .RAO

 (Hanamkonda):  I  beg  to  present  the
 Huyndredth  Report  of  the  Public  Ac-
 counts  Committee  on  Action  Taken
 ‘by  ‘Government  on  the  reconimenda-
 thens  contained  in.  their:  Third  Report
 on  Defence  Services,

 SHRI  VASANT  SATHE  (Akola):
 Congratulations  to  the  PAC  for  their
 century.

 DNDERTAKINGS
 COMMITTEE  ON  PUBLIC

 Twenry-rora  Rerort

 SHRi  JYOTIRMOY  Bost!  (Dia-
 neon  Bavboun):°T  beg  ty  present  the

 *iyplished . “"'Spublished  iq  Ganette  of  Tidia, Gazette  of  ‘tiidia,
 Gated  294-79,

 Twenty-fitth  ‘Report  of  the  Committee
 on  Public  Undertakings  on  Jute  Cor-
 poration  of  ‘Intia—dShortcomings
 the  functioning  of  Jute  ‘Cerporation  of
 India.

 1247  hes.
 ADVOCATE  (AMENDMENT)  .BILL*

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Advocates  Act,  796]

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bil)  further  to  amend  the
 Advocates  Act,  4961."

 The  motion  was  adopted,

 SHRI  SHANTI  BHUSHAN:  I  intro-
 duce  the  Bill,

 32.08  hrs,
 MATTERS  UNDER  RULE  377

 (i)  Anva  Comaassion  Rerort  on  THE
 MEDICAL  TREATMENT  OF  §SuRI  JAYA-

 PRAKASH  NARAYAN

 MR.  SPEAKER:  Mr.  Kamath,

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  By  your  leave,  Sir,
 under  Rule  377  I  proceed  to  make  the
 following  statement  on  a  matter  of
 urgent  public  importance,

 On  March  15,  ‘1979,  the  Minister  of
 Health  and  Family  ‘Welfare,  answering
 a@  question  of  mine,  stated  .that  the
 one-man  Commission.  appointed  last
 year  to  inquire  into  the  inadequacy  of
 medica]  treatment  .  provided  “to,  Lok
 Nayak  Jayaprakash  Narayan,  when
 he  wag  detained  under  MISA  at  the
 Post.  Graduate  ‘Medical  ‘Institute,
 Chandigdith  in  1995,  during  :the  Emer
 gency  had.  resigned  .in  February  979
 without  submitting  a  final  report.  ‘The

 Extraordinary,  Part-I,  Section  oy


